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2026 | Lt M Reku, Ré}yb@z The Principal Sessions Judge,
\ Bangal ore City, in his Prder dated
¢\QT :*?g“&n“gx thgwgat‘ 3.X,1983 quashed the prosecution
proceedings against the applicants
™ ' as there was no valid senction as
- W), Lyewcawpatsdy Qovordf required by law, Shri 5.M.Babu,
/ learned counsel for the applicants,
c\m -\m’\gem-&q,br wmq,g\\‘. urges that in view of the aforesaid
| order, his clients are entitled to
the reliefs prayed for {in this appli=-

" R“%m Y Qtacﬁ?&-\&é\\\&‘ ' | cation.

, . N : Shri Sreerangaiah, learned counsel
% QAQWK ; ?%ngb . for the respondents, however, submits
W R that the prosecutioa proceedings were
quashed on a technical iground only,
e and as the respondents jintend to
rectify the said technical defect, no
: £ relief should be granted to the appli
ceeR- cants at this stage. |

We are not persuaded by the above
submission, As long as there is a
valid order quashing the criminal
\ proceedings initiated by the presecu-

tion the applicants are entitled tc
the felief under the law,

e ; Shri Babu brings to our notice that
172" S the applicants in A,Nos. 1318 & 1320
[ omed ;\ of 1986 have since retired., In view
(o PRI Z\ ‘ of this, we direct the respondents
L\| AR P to (i) pay the gratuity amount %o
\ PRI ¢ which they—are entitled to; (ii) de-

. | termine the amount of pension due to
\onai Bert” | them; (iii) pay leave Ealary due to

S them, and (iv) pay the salary for the
suspension period, viz., 25.3.1977 tc¢
26.7.1977. Regarding ithe applicant
in A.No, 1319/86, the ‘department
shall pay him the salary due to him
for the suspension period and also
to grant him promotion and other
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REGISTERED

2 . CENTHAL ADNINISTRATIUE  TRIBUNAL

* BANGALORE BENCH
LR K O R

Commercial Complex (BDA)
Indiranagar

Bangalore - 560 038

Dated 3 4 AUG1988 :

CONTEMPT OF COURT APPLICATION NOS 29 & 30

/87
IN"APPLICATION NOS. 1318 & 1320/86(T) :
w.P, NO, - : /
Applicant(s) \ ; Respondant(s) -
Shri K. Ramamurthy & another V/e The Divisional Railway Manager, Southern Rly,
Bangalore & another
To
1. Shri K. Remamurthy $. The Divisional Personnel Officer
' Southern Railway
2, Shri m, Ramarao Naidu Mysore Division
Mysore
(51 Nos. 1 & 2 = ‘
' 6. Shri M, Sresrangaiah
C/o Shri S.M, Baby [ Ratluay Advocats
Advocate - 3, S.P, Buildings, 10th Cross
242, Vth Main, Gandhinagar  Cubbonpet Main Road
Bangalors - 560 009)

Bangalore - 560 002
3. Shri S.Mm, Babu
Advocate

¥ 242, Vth Main, Gandhinagar
Bangalore - 560 009

4, The Divlsional Railway nanagar
Southern Railway
Bangalore Division
Bangalore - 560 023

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of URDERﬁGﬁﬂMﬁlﬂvﬂﬂqﬁlﬁﬁﬁﬁﬁﬁ
passed by this Tribunal in the above said application(s) on 29-7-88
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CENTRAL ADMINISTRATIVE TRIBUNAL
| BANGALORE
DATED THIS THE 29TH DAY OF JuLy, 1988

Hon'ble Shri Justice K.S. Puttasuamy, Vice-Chairman
Present: | and
Hon'ble Shri P. Srinivasan, Member (A)

CONTEMPT OF COURT APPLICATION NOS. 29 & 30/1987

1. Shri K. Ramamurthy,
major, Rtd. Fuel Clerk,
Southern Railways,
Bangalore.

2. Shri M. Ramarao Naidu,
S/o Krishna Rao, major,
Rtd. Fuel Clerk, |
Bangalore. RIS Petitioners -

(Shri S.M. Babu, Advocgte)

Ve

1. Divisignal Railway Manager,
Southern Railway,
Bangalore. i

2, Divisional Persannel Officer,
Southern Railuay, Mysore. e Contemnors.

(Shri M. Sreerangaiah, Advocate)

These applications having come up for hearing to-day,
Shri P. Srinivasan, Hon'ble Member (A) made the following:

U R DIETR

=
In these two contempt of court apnlications, Shri
Ramamurthy, annlicant in A.No.1320/37 and Shri K. Rama-
rao Naidu, applicant in A.No.1318/87 have complained
at the common order|passed by this Tribunal in
_ ansfer Application WDS. 1318 and 1320 of 1987 filed
/By them has not been complied with in so far as they
are concerned. Tney,itherefore, pray that the res=
pondents in those applications be hauled up and punish-

|
ed for contemp: of court.

]



2., When the matter-zgaé up for hearing to-day, "
Shri S.M. Babu, learned counsel for the petitioners,
fsubmitted very fairly that in respect of C.C. No.23/88
filed by Shri Ramamurthy, the Droéeedings in contempt
may be dropped, because the respondents had since
compliad with tne order of this Tribunal in his case.
Snri Babu furtner submitted that there was some dispute
regarding tne quantum of interest due to Shri Ramamurthy
for which he may be yiven liberty to approach this
Tribunal in frasn proceedinys. e, therefore, hereby
drop the contemnt of court oroceasdings in C.C. N0o.29/87
with liberty to the complainant to agitate his grievances,

it any on the quantum of interest payable to him in

apnropriate proceedings.
g

3. So far as the C.C. No.30/37 is concerned, the
resjoondents have today filed a memorandunm indicatiny
how the order of this Tribunal has been complied with
in his favour alsa. On yoiny through this memo, and

71 6180 hearinyg Shri Babu, we find that uwhat remains is
) Gniy a disputse ruJard:ﬁgiguantum of various amounts
2!1‘3‘ &t 7”:' Payable to the complainant in C.C. No.30/87. Such a
N dispute do=s not justify initiation of contempt pro-
ceedings against the resoondants. Je, therefore, drop
the contempt of court proceedings in C.C. No.30/87 also
with liberty reserved to the comblainants to resort to
TRUE CK)PY appropriates oroceedings in regard to the items in

dispute,

4. In the result, both the contempt of court pro-

ceedinys are hereby dropoed. No order as to costs.
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